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ANNUAL REPORTS ETC. OF THE HINDU-
STAN ANTIBOTICS LTD. PiMpRI

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R, CHAVAN) 1 (a)
1 beg to lay on the Table a copy each
of the following papers, under sub-section
(1) of section 619A of the Companles, Act,
19562--

(1) (i) Review by the Government on
the Working of the Hindustan
Antibiotics Limited, Pimpri, for

the year 1968-69,

(ii) Annval Report of the Hindus-
tan Antibiotics Limited, Pimprl.
for the year 1968-69 along with
the Audited - Accounts and the
comments of the Comptrollec
and Auditor General thereon,

(2) (i) Review by the Government on
the working of the Hindustan
Insecticldes Limited, New Delbi

for the year 1968-69,

(li) Anoual Report of the Hindustan
Insecticides Limited, New Delhl
for the year 1968-69 along with
the Audited Accounts and 1he
comments of the Comptroller
and Auditor Geperal thercon,
[Placed in Library. See No.
LT-3314/70]

THE INCOME-TAX (SIXTH AMEND-
MENTS RULEs 1969)

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE SHRI R. K. KHADIL-
KAR) : On behalf of Shri P, C, Sethi:
Ibeg to lay on the Table a copy of the
Hindi verslon “of the Income-tax (Sixth
Amendment) Rules, 1969 published Ino Noti-
fication No. S.0, 5056 in Gazette of India
dated the 29th December, 1969, under sec-
tion 296 of the locome-tax Act, 1961,
[Placed in Library. See No. LT-3315/70]
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12.20 brs.

JOINT COMMITTEE ON OFF1CES OF
PROFIT

FiFTH REPORT

SHRIT RAMAVATAR SHASTRI
(Patna) : I beg to present the Fifth Report
of the Jolnt Committee on Office of Profit.

MR, SPEAKER t [ am so glad that
you also presented one Report.

12.22 hrs.
PUBLIC ACCOUNTS COMMITTEE

NINETY-EIGHTH, HUNDRED  AND
SEconND, HUNDRED AND FOURTH,
HUNDRED AND FIFTH AND
HUNDRED AND  SIX-
TEENTH REPORTS
ot sz fagrd qrodar (asaaqe) :
Feqe qgveq, § Siw ¥ar afafy § frea-
fofaa sfadeT wega wxar g :

(1) smmfas wwg qor @S &
afes geg & dlas a7y &
grafraq afafa & 567 afaagw
§ gfewfaa famfeal 9v &
FC GO F 4 FHAEH §
ark ¥ 98ai wfadzw/fgrdt qar
T S GEF |

(2) Fda gTRd FATH I9HIE
agera afufa fefudz, af
feesll, (Te®d #w4rew) &
grafaa  Smmden gfadw
(fafawr), 1969 & Gamms 112
& anrt § 102a7 wfadew (e
aqr 7 g FEFT) |

(3) svafrs famre faarr & ==
aqr Aam farm & grafaa
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[ e fagrd o]
fafdtr 8% (fafas), 1967-68
3R e sfrdza(fafae)
1968 & @1 & 10447 sfadeT

(4) qfa dxveg & grafeg &en-
gt sfraes (fafas), 1969
& a7 105a1 sfadeT

(5) fafatr 3 (39), 1967-68
S @ sfadzT (W),
1969 & ¥ & 11677 sfadew |

12.23 brs.

TAXATION LAWS (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTATION
REPORT OF SELECT COMMITTEE

SHRI CHINTAMANI PANIGRAHI
(Bhubapeswar) : I beg to move the follow-
ing 1 —

“That this House do further extend
the time appointed for the presenta-
tion of the Report of the Sclect
Committee on the Bill further to
amend the Income-tax Aci, 1961, the
Wealth-tax Act, 1957, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964, upto the flrst
day of the second week of the next
session.”

MR. SPEAKER : The question is :

“That this House do further
extend the tlme appolnted for the
presentalion of the Report of the
Select Committee on the Bill further
to amend the Income-tax Act, 1961,
the Wealth-tax Act, 1957, the Gift-
tax Act, 1958 and the Companies
(Profits) Surtax Act, 1964, upto the
first day of the second week of the
next sesslon,™
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Is there any Select Com-
mittee which has so far submitied its report
o time and has not asked for extension ?

SHRI RANGA (Srikakulam) 1 We
fixed time mngly What is to be done ?

SHRI 8. M. BANERJEE (Kanpur) :
Extension of time is now sought to the
first day of the second week of the next
session,  But no explanation has been

glven,

MR, SPEAKER': He has glven the
explapation to me all right. It need not he
glven here,

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : The House would Illke to
know.

SHRI H. N. MUKERIEE ( (Calcutta
North-East) : It is not the right of the
House to know the reasons? They may
have bzen communicated to you, but still
we should know.

MR. SPEAKER 1 The Chairman can
explain it. [ was convinced of the surong
reasons adduced.

SHRI CHINTAMANI PANIGRAHI :
As I have already submitied to you, we,
wanted to flnish the work this session and
submit the report In time. But there was
hardly time for it considering the exigencies
of work connected with the session proper.
Evidence has been collected from 49
partics, chambers of commerce, individuals
and others, We have not been able to go
through all this evidence.

MR, SPEAKER : I expect the Com-
mittee to take lesser time,

SHRI CHINTAMANI PANIGRAHI :
We are taking less time,

MR SPEAKER 1 The question s 1

*“That this House do further extend
the time appolinted for the presenta-
tlon of the Report of the Select
Committee on the Bill further to
amend the Income-Tax Act, 1961,
the Wealth-tax Act 1957, the Gift



